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The application uas heard to soma extent

yesterday when the learned counsel for the respondents

filed memo dated 23.4.92,of the Legal Cell and also

stated that uhat the applicant has desired in the

application has already been granted to him. The

learned counsHl for the applicant desired some time

to study the papers, filed during the course of the

hearing yesterday.

The learned counsel for the applicant given a

statement at bar and in \/iau of this fact, he may be

alloiJed to uithdrau this application.
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Having given a careful consideration, the

application is, thersfore, dismissed as uithdraun.
/•

In the circumstances, partias to bear their- oun

costs.

( 3.P. SHARf'lA ) 'jv
r>1£MBER (3)


